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Therefore, 1 want to know from the
hon. Migister whether immediate steps
are going to be taken 1o bring him
immadiately to Delhi for trestment
in the All India Institute of Medical
Seiences.

Secondly with regard to all the ill
treatment and conspiracies being n-
dulged in by the Superintendent in-
side the jail, the only remedy will be
his transter to Delhi and proper medi-
cal treatment at the Medical Institute.

Thirdly, when there is a High
Court, order, why should it have been
violated?

The matter may be referred te the
Home Ministry for an answere here
and now.,

MR. SPEAKER: May I invite your
attention to one thing? Every day
this ‘Zero Hour’ which was only meant
for half an hour or so, actually goes
beyond 1 O'clock and sometimes be-
yond 2 p.m. also and this is a very un-
desirable practice that 1s taking
place.... (Interrutpions) Everybody
you do it. You go right upto 1.30 p.m
—and today 2 p.m. After all, there
should be a limit.
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Rule 87T 250
The time is s0 short. There are so
many speakers and the time available
is not so much. So, I have allowea
the Minjister—because a request came
from the Parliamentary Affairs Min-
ister—that the Minister of Agricul-
ture will reply tomorrow, not to-day,
because there is no time left.

SHRI D. K PANDA: No reply from
the hon. Minmster?

MR. SPEAKER: What you have
raised will be conveyed to him and I
think he should come with some state-
ment.

13.58 hrs.

{MR. DepUTY-SPEAKER in the Chairl
(ii) Strike sy EMPLOYEES OF
MazacaON DOCKsS LLp,

MR DEPUTY-SPEAKER- Mr.
Jyotirmoy Bosu.
SHRI JYOTIRMOY BOSU (Dia-

mond Harbour): Rs. 51 per day 15 a
lot of money. I want to give the
money's worth to the people of the
country.

Nearly 800 employees belonging to
the clerical and subordinate staff of
Mazagon Dock have gone on strike
since 8th Apri, to protest against the
policy of the management in respect
of the award of the Industrial Tri-
bunal, which had recommended &
substantial wage rise. It will be re-
called that both the Unions as well as
the management bad joint approached
the Tribunal under Sec. 10(2) of the
Industrial Disputes Act and it s,
therefore, amazing that the Manage-
ment should now file an appeal before
the High Court in order to defer and
deny the substantial wage rise secur-
ed by the employees.

The Mazagon Dock Ltd is a public
sector voncern in the Ministry of Def-
ence Production and it must set an
example before the employers in the
vrivate sector in respect of an award
by the third party. Instesd it seems
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: {Shri Jwytimoy ‘Bosu} -

that the management is bent upon fn-

volving the employeea iq litigation
which, in effect, will mean denial of
a wage-rise awarded by the Tribunal
2or another five years

1 would like to remind the manage-
ment that the former British manage-
ment of the Mazagon Docks from
whom the concern was taken over by
the Government of India in 1960, dis-
played a better attitude towards the
award of the Industrial Tribunal of
Shri Ahmedi which had imposed a
burden of nearly Rs 20 .lakhs in res-
pect of the demands of the workers.

1 stromgly protest against the
policy adopted by the management, 1
strongly urge upon the Labour Minis-
ter to prevail upon the management to
withdraw the appeal and jmplement
Mr. F. H. Lala's award, Not to do so
would be tantamount to admission
that the public sector is no better than
the private sector in respect of the
demands of the workers,

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHR! VIDYA
CHARAN SHUKLA): The imputa-
tions made in the hon. Member's
statement are not correct.

Our policy has always been pro-
labour and the Mazagon Docks sub-
oridnate staff and the clerica) staff are
one of the highest paid employees in
that kind of industry.

14.00 brs.

So we have gone into appeal to
the Supreme Court only because
certain wrong and harmful principles
were enunciated and we thought that
it would be in the best interest of
the country that this should be
settled properly at the highest tri-
hunal of the land. That is why we
have gone to the Supreme Court und
it is only to see that proper princi-
ples and guidelines are adopted in
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by the’ *Supreme ﬂ:nuﬂ: 'm_ :
I want ‘o “say this ‘again’
that ‘we :Have done our bast to"see -
that they get all the arbenities.” K3
I said, it is an undisputed fact that
they are one of the best-pald workers
in their categdry, in this !ndustry in
the entire 'area, Therefote. JMEe,
Bosu’s fears are completely uulound

ed and I would request him io use
nis influence—if he has any~to see
that this matter is amicably settled
to see that our vital national de-
fence industries are not crippled by
such unwarranted strikes,

(ii) FaLL v SuppLy OF Euc'mcm
Dieser. AND KEROSENE 70 SOUTHERN
DISTRICTS OF ANDHRA PRADESH

SHRI P. NARASIMHA REDDY
(Chittoor): I would like to refer to
the grave situation arising in the
southern districts of Andhra Pradesh
as a consequence of the sudden and
steep fall in electricity, as well wus
diesel ang kerosene supplies, As the
House is aware, Chittoor district
itself has got 90,000 pumpsets. They
want electricity and diesel oil for
those things. Not only Chittoor but
adjoining districts are there which
are atfected. Whereas the total shor-
tage of electric power is 50 pér cent,
the actual supply to the agriculturist
is less than 25 per cent. And, from
25 per cent walso there is this sudden
and surprising fall which has taken
place during the past few days.
Several telegrams are pouring in
continuously. Some action should be

taken Immediately to supply diesel oil

to diesel pumpsets. Enough quan-
tity of diesel oil should be supplied to
them. Even kerosene is not . avail-
able. This is a matter of grave con-
cern to aull of us and this problem
should be immediately looked into
and remedied. 1 request the Minister
of Irrigation and Power; 1 also re-
quest the Minister of Petroleum and



